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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (
AT NEW DELHI

0.A NO.04 OF 2021

IN THE MATTER OF:

SUO MOTO

GAS LEAK IN IFFCO PLANT .. Petitioners
Versus

U.P. POLLUTION CONTROL BOARD & ORS ...Respondents

PRELIMINARY REPLY ON BEHALF OF RESPONDENT NO.5 TO THE
SUO MOTO NOTICE DATED 05.01.2021

MOST RESPECTFULLY SHOWETH:-

1. That this Hon’ble Tribunal has been pleased to issue suo-moto notice based
on the news item published in Hindi Daily “Nav Bharat Times” on
23.12.2020 which reported the news about gas leak at the plant of the
answering Respondent. The present reply is being filed herewith to bring on
record the factual matrix of the incident and the follow-up actions. The
answering respondent craves leave of this Hon’ble Tribunal to place on

record a detailed reply including, but not limited to the factual matrix, if so

required..

2. At the outset it is most humbly submitted that the case of accident within
the factory premises of the answering Respondent on 22.12.2020 is squarely
covered under the Factories Act, 1948. The answering Respondent is
complying with all the requisite requirement under this Act. Additionally,
IFFCO has taken Policy under the provisions of Public Liability Insurance
Act, 1991 being the Public Liability Insurance Policy (PLI) of Rs 5 crores

& Public Liability Industrial & Storage Policy of Rs 50 crores and the
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copies of the same are annexed as Annexure- 1 & Annexure- 2

respectively.

It is respectfully submitted that an inquiry was conducted under the
Factories Act, 1948, by a 5-member committee. The answering Respondent
was served with order dated 24.12.2020 passed under S.40 (1) of the Act,
for carrying out high level technical inquiry inter alia of failure tie rod and
plunger by any government institution of high repute. The answering

Respondent is complying with the same in accordance with law.

It is respectfully submitted that there was no escape of the Ammonia gas
beyond the factory premises of the answering Respondent and possible
harm to the outside public due to the said leak was assiduously prevented.
As reported in the “Navbharat Times” news article, the leak of ammonia
gas at the plant in the night of 22.12.2020 was immediately stopped due to
speedy and courageous efforts of the staff and the management. The
incident was reported at 10:14 PM and immediately 2 fire tenders were
rushed to the spot from 2 sides. That within 4 minutes of the incident, the
Ammonia cloud Dilution operation started along with rescue operations its
spread could be kept confined to the plant premises inter alia by use of
water curtains, water sprays etc. That by 11:55 PM ‘all clear siren’ was
announced and control over the situation and normalcy was restored at the
plant. That being the situation no purpose will be served by the present
proceedings in as much as the issue of ammonia leak within the plant

premises is being squarely and wholly dealt under the provisions of the

Factories Act, 1948.



That the answering Respondent, Indian Farmers Fertiliser Cooperative
Limited (IFFCO), is one of India's biggest cooperative society which is
wholly owned by Indian Cooperatives. A brief overview of the work, vision

and mission of the answering Respondent is mentioned below for ready

reference for the kind perusal of the Hon’ble Tribunal.

I.  Growth & Expansion of IFFCO

e The IFFCO was founded in 1967 with 57 cooperatives. That in 2021,

[FFCO is an amalgamation of over 36,000 Indian Cooperatives.

e The core business of IFFCO is manufacturing and selling fertilisers
besides diversified business interests ranging from General Insurance

to Rural Tele-Information.

e IFFCO through its vast marketing network of over 36,000
cooperative societies has effective reach over more than 5.5 Crores

(55 million) farmers in India.

e The impact of I[FFCO extends across the world with joint ventures
like JIFCO-Jordan, KIT-Dubai, OMIFCO-Oman, ICS-Senegal.
Further there are global partnership, strategic MoUs with several

international fertiliser players and other raw material suppliers.

* IFFCO have five state-of-art fertiliser producing operating units at
Kalol, Kandla, Gandhidham (Gujarat) since 1973, Aonla, Bareilly
since 1987 & Phulpur, Prayagraj since 1981 (Uttar Pradesh) &
Paradeep since 2006 (Orrisa) across the India. That both nitrogenous

& phosphate fertilisers are produced in the said units.
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e IFFCO has played most vital role in securing self reliance for the
country in the field of fertiliser, saved Foreign Exchange and
contributed to the food security of the nation. IFFCO supplies around
25% of the total fertiliser requirement of the country and provides a

supply and price balance for the farmers of India.

II. VISION

e To augment the incremental incomes of farmers by helping them to
increase their crop productivity through the balanced use of energy

efficient fertilisers;
e maintain the environmental health;

e Make cooperative societies economically and democratically strong
for professionalised services to the farming community to ensure an

empowered rural India.

III. Mission

e IFFCO's mission is "to enable Indian farmers to prosper through
timely supply of reliable, high quality agricultural inputs and services
in an environmentally sustainable manner and to undertake other

activities to improve their welfare".

e To provide to farmers high-quality fertilisers in the right time and in

adequate quantities to increase crop productivity.

e To make plants energy efficient and continually review various

schemes to conserve energy.

e Commitment to health, safety, environment and forestry

development to enrich the quality of community life.
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Commitment to social responsibilities for a strong social fabric.

To institutionalise core values and create a culture of team building,
empowerment and innovation which would help in the incremental
growth of employees and enable achievement of strategic

objectives.

Foster a culture of trust, openness and mutual concern to make

working, a stimulating and challenging experience for stakeholders.

Building a value driven organisation with an improved and
responsive customer focus. A true commitment to transparency,

accountability and integrity in principle and practice.

To acquire, assimilate and adopt reliable, efficient and cost-effective

technologies.

Sourcing raw materials for the production of phosphatic fertilisers at

economical cost by entering into Joint Ventures outside India.
To ensure growth in core and non-core sectors.

A true cooperative society committed for fostering cooperative
movement in the country. Emerging as a dynamic organisation,
focussing on strategic strengths, seizing opportunities for generating

and building upon past success, enhancing earnings to maximise the

shareholders’ value.

IFFCO Phulpur, Prayagraj

IFFCO Phulpur Unit, Prayagraj, a mega fertilizer plant, has two
state-of-the-art units engaged in manufacture of Urea. Phulpur Unit-

I was commissioned in the year 1981 and comprises of 1215 MTPD
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ammonia plant & 2115 MTPD urea plant. Phulpur Unit-II was
commissioned in the year 1997 and comprises of 1740 MPTD

ammonia plant & 3030 (1515 x 2) MTPD urea plant.

IFFCO Phulpur is having the Registration & License to work under

Section — 6 FORM No.-3 [Rule7, (1)] of Factories Act 1948.

Registration No. UPFA46000029 valid till 31/12/2022, copy of

License is attached as Annexure —3.

IFFCO Phulpur have Air & Water consent from UPPCB valid till
31/12/2021, copy of consent is attached as Annexure—4 (Air) &
Annexure—S (Water). IFFCO Phulpur is Zero effluent discharge
unit. It is also having online monitoring of pollutants which is
directly been displayed at CPCB control room.
The pollutants are:
(i) Boiler stack emission (Solid Particulate Matter — SPM)
(i1)) Final pond discharge water (pH, Total Nitrogen & Recycle
water flow).
Besides above all the compliances of offline monitoring, of Air
quality & Water effluent if any, on the regular basis is submitted to
UPPCB. Last two compliance report of November & December

2020 is attached as ANNEXURE - 6.

IFFCO Phulpur has received many awards related to plant safety and

same have been listed as under:

* YEAR 2020-21: IFFCO Phulpur has been adjudged as Winner of
“19™ Annual Greentech Safety Award - 2020” by Greentech

Foundation, New Delhi.
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e YEAR 2017-18: Winner for Gold Award in Fertiliser Sector in

the "16th Annual Greentech Safety Award - 2017" by Greentech
Foundation, New Delhi for outstanding achievements in Safety
Management.

e Certificate of Appreciation for safety Awards-2016 by NSCI in
Occupational Safety & Health for the period 2013 to 2015 in

Manufacturing Sector.

e YEAR 2016-17: Winner for FAI Safety Award in Nitrogenous

Fertiliser-2016; Certificate of Appreciation for safety Awards-
2015 by NSCI in Occupational Safety & Health for the period
2012 to 2014 in Manufacturing Sector; Winner for Platinum
Award in Fertiliser Sector in the "15th Annual Greentech Safety
Award — 2016" by Greentech Foundation, New Delhi which is
conferred for outstanding achievements in Safety Management

after having won three GOLD AWARDS in a row in 2013, 2014

and 2015.

V.  FIRE FIGHTING & EMERGENCY HANDLING MANAGEMENT

AT THE PHULPUR PLANT

That like all other plants of IFFCO, the Phulpur Plant also has a
dedicated fire station within the plant premises. To tackle any
emergency situation, Phulpur Unit is having a dedicated fire and
safety department with well qualified and trained fire inspectors.

The hierarchy in F & S Section is as Follows:

Chief Manager — F & S — Heading the section, Sr Manager — F &
S, Safety Officer (B. Tech in Fire & Safety) and Qualified Firemen

(ITT or BSc fire qualification)
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The appointment of safety offices is as per the section 40-B of

Factories Act 1948 & rule (3) of UP Factories (safety officers)

Rules, 1984.

Safety Practices adopted by IFFCO Phulpur.

I.  Safety Trainings & Safety Videos

At IFFCO Phulpur, we have developed an animated safety video for
induction training of visitors regarding safety norms to abide by
inside the factory premises & giving them brief introduction on
Emergency Procedures to be followed in case of any emergencies
and Raw materials/ chemicals being handed or stored at our Plant.

Tool Box Talk or 5 Minutes Safety Talk before commencing of any
job is imparted to workers as a safety practices. This includes
discussing about Standard procedures (SOPs) to be followed for
given job, hazards associated with the job & accordingly use of

PPE’s (Personal Protective Equipment) to complete the Job.

II.  On-Site Emergency Plan & Mock Drills

IFFCO Phulpur is having well prepared and established On-Site
emergency plan in compliance to Section 41(B) of Factories Act,
1948 & Schedule 11 of MSIHC Rules 1989 under EP Act, 1986.

As per Statutory Requirements, Mock drills are conducted twice in

a year to check our readiness and preparedness to handle any

emergencies.
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Emergency Response Group (ERG) & Quick Response Team

(ORT)

IFFCO Phulpur is having a full-fledged ERG group present in all
shifts to tackle any sort of emergency. They are trained employees
having good knowledge of Fire & Rescue Operations. Roles &
Responsibility of ERG group is clearly defined in On-Site
Emergency Plan Other than we are also having a Quick Response

Team (QRT) of trained security guards.

Safety Committee Meetings

As per Section 41G of Factories Act, 1948 “Workers Participation
in Safety Management” A Safety committee having equal number
representative of workers and management is constituted and meet

at least once in every quarter as per statutory requirement.

Safety Audits

IFFCO Phulpur is ISO 45001 certified (International Standard of
Occupational Health & Safety) & are being audited as per standard
for continual improvement in the field of safety.

Third Party External Safety Audit is also carried out once in a year
as per BIS 14489: 1998 (Code of Practice on Occupational Health
& Safety) by team of experienced safety auditors with PDIS (Post
Diploma in Industrial Safety) qualification from govt. recognized

institution. Last safety audit is carried out in October 2020.

Details of Fire & Safety Equipments
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To tackle any emergency situation, Phulpur Unit is having a

dedicated fire and safety department with well qualified and trained

fire inspectors equipped with:

o Fixed Firefighting installations like Fire hydrants, smoke detectors

etc.

Well established underground and aboveground fire hydrant

network is connected to fire water pump house. Fire

Hydrants, Fire Monitors, Foam Monitors are installed

throughout the plant at strategic locations

Table-A

Fire Pumps Electrical jockey
Electrical Main

Diesel driven

Underground Total pipe length area | 10 Kms approx. 6.05 Kims

in rings approx

Pressure in Hydrant system 8.0 kg/cm?2 8.0 kg/cm2

Dia of hydrant pipes 450 mm to 150mm | 600 mm to
150mm

Single headed hydrant 131 nos. 135 nos.

Double headed hydrant 20 nos. --

Fire escape hydrant 23 nos. 18 nos.

Water jet with hydrant monitor 14 nos. -

Water jet monitors 04 nos. 18 nos.

Foam monitors 03 nos. 18 nos.

02 nos.
03 nos.
02 nos.

02 no.
03 no.
02 no.

Water storage Tanks

16000 M3 cap.
8000 M3 reserved

16000 M3 cap.
8000 M3

reserved

e First Aid Fire Fighting Equipment like fire extinguishers.




!

Mostly three types of extinguishers (i.e. Mechanical Foam
Type, Dry Powder Chemical Type & Carbon Dioxide Type)
of varying capacity in sufficient quantity are placed at

strategic locations within the plant.

e Mobile Fire Fighting equipments like Fire Tenders.

04 Nos. Fire tenders are stationed at [IFFCO Phulpur Fire &
Safety Department for any kind of major emergencies & 01
No. Fire Utility Jeep. These are equipped with various
firefighting equipments like fire extinguishers, Branch pipes

& nozzles, Hoses etc.

Table-B

Firé Tenders ‘(Wat‘ér cum Foam Tehders) 4

Fire Jeep 1

Fire Extinguishers:

(i) Dry chemical powder (DCP) type - 385 Nos

(i) Mechanical foam Type - 100 Nos

(iii) Carbon di-oxide type - 800 Nos

Branch pipes and control-fog nozzles Adequate numbers
Portable water monitor 04 Nos

Spares of Landing valves, nozzles, hoses | adequate numbers
etc.




Table-C
Personal Protective Appliancés Provided to Each Employees /
Workers
1 Safety Helmet For All Employees/workers
2 Hand Gloves (Depending on Nature of | For All Employees/workers
Job)
3 Safety Shoes For All Employees/workers
4 Ear Muff For All Employees/workers
5 Ear Plug For All Employees/workers
6 Safety goggles (Depending on Nature | For All Employees/workers
of Job like welding goggles, chemical
splash goggles, panorama goggles,
etc.)
7 Full body Suits (Depending on Nature | For All Employees/workers
of Job like PVC suit, Fire Entry Suit,
Proximity Suit etc.)
8 Safety Bet For All Employees/workers
Respiratory Type
9 Nose Mask (FFP1, FFP2 etc.) For All Employees/workers
10 ELSA Set (10 min/15 min) Placed in all control room
11 BA set (30/45 min) Placed in all control room
12 Air Line Trolley (4 cylinder trolley) Placed in all control room
13 Airline respirators with AFU Installed in all control room
VII.  Water curtain system
Water curtain system is installed in the periphery of control room
for the safety of employees stationed in control room during any
emergency.
VIII.  Ammonia Detectors & Fire Alarm Panel
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Ammonia Detectors are installed at various strategic locations
within the plant especially near High pressure ammonia pumps.

Regular testing of these alarm system is done and a record it kept.

Smoke and heat detectors along with MCP (Manual Call Points) are
installed in all control rooms as per NFPA standards. Repeater panel
with hooters are provided in respective control rooms while main

fire alarm panel is available in fire and safety section.

IX. Emergency Assembly Points

Depending upon the wind directions, 4 points are considered as
assembly points for non-essential staff & from where evacuation

measures are taken.

X. General Safety Equipments

e Emergency Siren (Range 16 Kms)- It is high- low pitch
coded siren (11-3 seconds respectively) to declare

emergency.

o Continuous siren- on the same pitch for one minute shall

communicate all clear.

e Safety Showers in case of any emergency is provided at
various strategic locations especially near pumps handling

ammonia.

e Wind Socks are provided to help determine the wind

direction in case of any emergency.

That the sequence of events of the accident in the night of 22.12.2020 is
presented in a tabular form for ready reference. That the Plant operates 3
Shifts. A Shift starting from 06.00 AM to 02.00 PM; B Shift starting from
02.00 PM to 10.00 PM and C Shift starting from 10.00 PM to 06.00 AM. In
the hierarchy of Urea Plant operation, Sectional Head is Chief Manager.

Every shift manpower in Urea — I unit is as below:



N

e Shift Incharge —01 Nos. Designation - Sr Manager / Manager

e Panel Incharge — 02 Nos. Designation - Manager/Dy. Manager/

Asstt. Manager

e Field post Incharge — 05 Nos. - Designation — Asst Manager/
Chief Operator (grade-I/IT) Sr Operator (Grade I/IT)/ Asst

Operator (Grade —I).

That the incident took place around shift change time from B Shift to C

shift as would become further clear from the sequence below.

Table-D
Sr. Description of Event Time
No.
1. | Shift Change 10.00 PM,
22/12/2020
2 | Plan Load running normal 107%

3 | After going through the previous shift log, late 10.13 PM,
Sh V P Singh Field area incharge in C shift of 22/12/2020
22/12/2020 (Asst. Manager — Urea ) visited the

field for checking the Pump Physically

4 | While checking the abnormality, the sudden | 10.14 PM,
failure of both tie rods & plunger of (01P01B) 22/12/2020

High Pressure Ammonia pump occurred &

subsequently release of High Pressure Ammonia.

5 Ammonia rushed towards the control room of Within 30 sec

Urea -1 & nearby area, time

6 | Shift In-charge Urea of C — Shift, Sh R R|10.14-10.17
PM,
22/12/2020

Vishwakarma — Sr Manager Urea & Panel In-

charge, Sh Kashi Singh Yadav — Dy. Manager




Urea, immediately informed fire & safety
department subsequently the plant incharge Urea
— I Sh S A Hussain — Chief Manager Urea
immediately stopped the all four high pressure
Ammonia pumps 01PO1A/B/C/D & Carbamate
pumps 01P02A/B & finally tripping the main
compressor to stop the plant. This operation took
just 3 to 4 minutes & left the control room as it

got filled with Ammonia Vapours.

Table-E

The sequence of events in plant after the accident

Sr. Description of Event Time
No.
1. | Fire & Safety received the call 10.14 PM,
22/12/2020
2. | First Fire Tender UP70-CT-1459 left for Urea 1 | 10.15 PM,
via main canteen side 22/12/2020
3. | On Assessing the situation, second fire tender | 10.16 PM ,
UP70-HT-7422 left fire station immediately and | 22/12/2020
try to make approach to Urea 1 from opposite
direction (i.e. started its operation from Bagging
Canteen side).
4. | Ammonia Cloud Dilution operation started 10.18 PM,
immediately on reaching the site. 22/12/2020
5. | Emergency Siren sounded 10.25 PM,
22/12/2020
6. | Quick Response Team consisting of 1 Security | 10:30 PM
Supervisor & 9 Security Guard reported at Site | 22/12/2020
7. | All Clear Siren 11.55PM,
22/12/2020
8. | 13 employees of Emergency Response Group were present at various

locations within the plant premises and were involved in rescue

operations




9. | To dilute the cloud 03 Nos. of Fire Hydrant, 01 No. of Fixed
Monitor, Monitor of Fire tender UP70-HT-7422 were operated from
Bagging Side.

10. | 03 spray nozzles were operated from Neem Oil tank side (Urea 1).

11. | Total 12 BA set, 15 ELSA Set & one Airline Trolley were used for
the purpose of diluting the cloud and rescue operations.

12. | Following the incident, Search and Rescue operation was done by
Fire and Safety team along with team of 10 security guard.

Table -F

S. | The sequence of events in OHC / Township Time

No. | Hospital

1. Pharmacist at OHC received call from 10:15 PM,

Ammonia -1 Control Room regarding 22/12/2020
ammonia leakage and people getting affected

2. Intimation to Township Hospital by OHC 10:15-10:20 PM,

Pharmacist & deputation of IFFCO 22/12/2020
Ambulances
2. | Intimation of CMO & Dy. CMO by OHC 10:20 PM,
Pharmacist 22/12/2020
3. Start of arrival of affected persons at IFFCO 10:25 PM,
Hospital 22/12/2020
4. Arrival of last affected person at IFFCO 11:45 PM,
Hospital (total 18 persons) 22/12/2020
5. | Departure of Shri V P Singh for Haridaya 11:45 PM,
Hospital, Prayagraj 22/12/2020
6. Departure of Shri Abhay Nandan for Haridaya | 11:55 PM,
Hospital, Prayagraj 22/12/2020
7. Time of ambulance reaching at Haridaya 12:20 AM,
Hospital, Prayagraj 23/12/2020
01:00 AM,
23/12/2020
8. | Declaration of “Death” of Shri V P Singh at 01:30 AM,
Haridaya Hospital, Prayagraj 23/12/2020
9. | Declaration of “Death” of Shri Abhay Nandan | 01:30 AM,
at Haridaya Hospital, Prayagraj 23/12/2020
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The Details of Hospital Final report is attached as ANNEXURE - 7

(i)  The Cause of Accident:

The cause of accident was failure of both the tie rods of the 3™
plunger of High-Pressure Ammonia pump 01P01B of Urea — I unit
at 10.14 PM, 22.12.2020, subsequent failure of plunger leading to
release of High-Pressure Ammonia to the atmosphere. The reason

for failure of tie rods & plunger is under investigation.

(ii)) Investigation into the accident:

It is relevant to mention that the accident was within the limits of
plant and not permitted to travel to the surroundings or nearby
village area population or environment. Accordingly, and in terms
of the Factories Act, 1948 the investigation is being carried out by a
five-member technical team led by Director of Factories of Uttar

Pradesh. Their suggestions/instructions have been duly carried out .

Besides above, an internal investigation team is constituted of very
senior technical officers to submit their report within a months’ time
to find the cause of failure, to suggest improvement in the system to

avoid similar occurrence in future.

7. That the timely response by the answering Respondent to the incident is
evident from the following timeline of intimation to Local Administration

and the response received there from.



Table-G
Sr. | Description of Event Time
No.
1. Information to DM (Prayagraj) 10:50 PM, 22/12/2020
2. SDM & SP(RA) arrival at IFFCO 11:15 PM, 22/12/2020

Phulpur

3. ADM (Finance) arrival at IFFCO 11:45 PM, 22/12/2020
Phulpur
4, Arrival of Government Ambulances | 11:45 PM 22/12/2020 —
(8 Nos.) 12:30 AM 23/12/2020
5. NDRF team arrival at Site 05:05 AM, 23/12/2020
6. Information to Director of Factories | 10:30 AM, 23/12/2020
7. Arrival of Astt. Director of Factories | 01:00 PM, 23/12/2020
8. Arrival of Director of Factories 10:30 PM, 23/12/2020
9. | Departure of team of Director of 25/12/2020

Factories

(1)  That details of casualties & damage as per the official record is

produced below:

a) Human life

e Two of our experienced employees Mr V P Singh (Assistant
Manager-urea), & Mr Abhay Nandan (Deputy Manager-offsite)

have lost their lives due to excessive exposure to ammonia.

e 13 permanent employees of IFFCO along with three contractor
workers were also exposed to Ammonia vapour. They were sent
for treatment and subsequently recovered after treatment without

any permanent disability. Details are provided in Annexure — 7.
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b) Environment

e There was a sudden release of liquid Ammonia to atmosphere
which was restricted to a confined area by providing water

curtains within the plant premises.

e The all-storm drains were blocked so that no ammonical water
can go outside of factory premises. No outside population of

Phulpur town or nearby villages had any effect of this leakage.

e All other units of IFFCO Phulpur plant like Ammonia — I,
Ammonia — II, Urea — II, Power plant and other utilities were

kept running & remain unaffected.
c) Compensation.

For the Deceased Emplovyees

(i)  Financial Aid: As per the Group Personal Accident policy
which covers the employees 24 /7 irrespective of
occurrence of place of accident. The Policy premium is

completely borne by IFFCO.

(i1)) Compassionate Employment: As a special case one
family member of each of the deceased employées is

being offered permanent employment in IFFCO.

The compensation detail is presented below in tabular

form for the ready reference of this Hon’ble Tribunal.



TABLE-H
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STATUARY PAYMENTS & COMPENSATION ON ACCOUNT OF DEATH

Sr. | Head of Payment Mrs. Meera Devi Mrs. Vimlesh
No W/o Late Abhay Singh W/o Late
Nandan Kumar V P Singh
Years of service performed 35 years 01 month 22 years 09
18 days months 27days
Rs Rs
1 Provident Fund 7713382.00 4944812.00
2 Gratuity 2865365.00 1941061.00
3 Benevolent Trust Insurance 200000.00 200000.00
4 LIFE Insurance ( Rs 200000) 200000.00 200000.00
5 GPA Insurance 1946250.00 1788750.00
6 Superannuation Fund Insurance 500000.00 500000.00
7 Superannuation Fund Corpus 938682.81 570707.86
8 HBL if taken, waived off( Covered under | 0.00 1870745.00
HBL Insurance of [IFFCO members)
9 El Encashment and Shift allowance if 1452592.00 1196034.00
any after deduction of any Loan(
Conveyance/ Education / Salary
Advance)
10 | EDLI 600000.00 600000.00
11 | Total 16416271.81 13812109.86
In addition to above there will be other heads in Full & Final Settlement
1 Widow Pension of Rs. 10000 per month | 31 months 84 months
from Benevolent Trust (84 months or
Date of Retirement whichever is earlier.
2 Medical Card for hospitalization (10 laks per annum)
3 Productivity incentive for FY 2020-2021
4 Employment to one family member on compassionate grounds.
5 Superannuation Pension fund corpus and interest for FY 2020-2021
) Widow and children pension from EPFO

d) For Injured Employees

For the injured employee the cost of treatment has been borne by

IFFCO and they will be getting up to Rs 6000 per week.

e) For Contractor’s Labours

Three (3) contractor labours who were injured in the gas leak
incidence of 22.12.2020 were hospitalised for less than 48

hours. Their hospitalisation bills were borne by IFFCO.
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Additionally, they were granted special leave with wages for the

period of their absence from duty.

That in the facts and circumstances submitted herein above, it is most humbly
prayed that the Notice dated 05.01.2021 be discharged and the present

proceedings be dropped.

PRAYED ACCORDINGLY

%@ﬁ m@% 3)

R@%NDENT 5
FFCO .

THROUGH e

o

SUNIETA OJHA

ADVOCATE

336, BLOCK-12 D-6 KAVERI APARTMENT
VASANT KUNJ

NEW DELHI-110070
Mob: 8800237326

Saket

PLACE : NEW DELHI
Date : [£.01.2021
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI

O0.A NO.04 OF 2021

IN THE MATTER OF:

SUO MOTO
GAS LEAK IN IFFCO PLANT .. Petitioners
Versus
U.P.POLLUTION CONTROL BOARD & ORS _ ..Respondents
AFFIDAVIT

I, D.S.S.R. Moorty S/o Late Sh. D.Venkata Rao aged about 61 years, working as
Chief Manager (Law) in IFFCO sadan at C-1 District Centre Saket New Delhi-

110017. , do hereby solemnly affirm and declared as under:

1. That I am the Chief Manager (Law) of Answering Respondent No. 5 in the
above noted Original Application and as such well conversant with the facts
and circumstances of the case and thus competent to swear the present
affidavit on behalf of all the said Answering Respondent as I have been
authorized by all the Answering Respondent to verify the contents of the

reply and sign the present Affidavit.

the same are not being repeated herein repeated herein for the sake of

brevity.



epohent -
Chiel Manage- { cu)

Constituted Attorney

VER IFFCO, IFFCO Sadan
IFICATION C-1, D|stnct Centre, Saket
New Delhi-110 017

Verified at New Delhi on 1 5 J]mumﬂOZI that the contents of above
Affidavit are true and correct to my knowledge and no part of its false and

nothing material has been concealed therefrom.

0. \;;f g
Chw ‘r
(‘onsimmgienent
IFFCO, IFFCC Sadan
C-1, District Centre, Saket

A 5 JAN pIvA New Delhi-110 017
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IFFCO - TOKIO GENERAL INSURANCE CO. LTD Servicing Office;
Regd. Office: IFFCO SADAN,C1 Distt Centra, Saket New Delti- 110017 IFFCO-TOKIO General Ins. Co. Lig
Public Liability Act - Policy Scheduls IFFCO House,
Cum Tax lnwoice 2 &3 Floor, 34 Nehru Place
ORIGINAL FOR RECIPIENT News Dethi -110019
GST Appilicable State Code: 07 , BSTIN: 07AAACIZS73HAZE
Genarel inswance Services D897

Proposer: INDIAN FARMERS FERTILISER COOPERATIVE LIMITED
Address: IFFCO Sadan C-1, District Centre Unigue Inveice No.. ... . ¢ 41052044

Saket Place POlicy NG s T 410582044

DHC (U) (PART) DELHI 110017 Dete of Issuance....... ... 0v04/2020 7
State Code: 07 Country Name:  India G8TIN: Policy effective from 00:01 hrs 01/04/2020
Phone Number:  1011-26542625 |Agent No. 23000002 To MidNight 34/03/2021

Faetilisor Manufacheing & Trading.

Natwre of Business
Exposure Livit of lndonnily (Rs.)
a0a Any one acudend” 50000000
AOY ';%?ag fyvu Yeaxy 150000000
Annual Tumover (Rs.) 25343630000C .
Torritorial Limits Indiza o
Jurtsdiction ] s e .
Deductible (Rs.) .
Retro Active Date JU032008
Erwironurent Relfief Fund 121474.00
Co-Insurance Detalls ‘

Name Type Ry

Additionz] Details
Risk Locations:

LI TR
£ e By
R RCTRRERE -

Plants Located at Kalol, Kandla, Phulpue, Aonla & Paradeep,

Exchusion:

Communicable Disease Exclusion Clause: {
Losses or damages caused directly or indirectiy due to any

infectious or contaglous disease, pandenvc /epidemics as

declared by WHO and / or Government of India will be an

exclusion under this policy.

Plantwise Tumover : Value In INR (Lakhs)
1. Kalol : 156,881

2. Kandla H 779,988

Date: 2020.04.08 14:58:42 IST Attachi formi f Poli
Rate: 202004 0 14:5¢ tachirg to and forming part of Policy Number 41052044

Lecation: IFFCO Toxio General §raurance Company Lid, India “Shos Sgnature

ottt

Signature Not Vg;t@ d
Digitally signed by SUBRATA MONDAL
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3. Phulpur i : 188,479
4, Pulpur i 276,508
5. Aonla | : 266,835
8. Aonla H 257,883
7. Paradeep : 613,755
Total : 2,534,393
Taxable YValue CesT SGETAJTGST iGST CESS
Rats .00 9.00 0.60 0.00
Amount £121474,00 %10032.68 110932.66 10.00 10.00
Total Tex 12188532 Total Valuel $143339.32

Exciusion: Losses or damages caused directly or indiroctly dus 1o any infectious of orzagious disense. pandemss /epidemics as deciared by WHE and 7 or

Covernment of india will be an exclusion under this palicy.

The Coverage is as per attached Policy Wording/EntiorsementsiClauses atiached, Flesse go through your Policy end in case of any discrepancy, piease inform us,

in case of cheque dishonour, policy stands cancefled ab-initlo,

Corporate {dentity No (CIN) U74890DL2000PLC107621 I
Toll Free : 1-800-103-5499 ; Other : { 0124) 428-5499 ; SMS "claim" to 56161 |
Paticy lssuing Office: Delhi

Consolidated Stamp Duty daposited as per the order of Government of Nationa: Capital Tenitery
of Dethi

Public Liability Act Inswrance Policy Wording
1. OPERATIVE CLAUSE
Wheroas the Insired Owner, named In the Schadde herets and carnying on business described in the said Schedute, has applied o IFFCO-TOKIO Generdd Inswrence Co. L,

(hareinsfter cafiad tha Company) for the Indemnity her contained ant has maxde & written proposal and declaration vhich shall be the basis of this contract and is deemed to be
incorporated hergin and has paid the premium and statutory contribution towards e Environmens Refief Fund as per the provisions of the Pudic Lisbility instrance Act and the rues

framad theveunoer,

NOW THIS POLICY WATNESSETH that sublect to the terms, axgeptions and conditions contaut bersin or angorsed hareun | the company will indemaly the insured cwner againat the
slatutory abifity arising out of accidents occurring during the currency of the pelicy due to handling hezardous substances as provided for in the sald sct and the rules framed
thareunder,

2 DEFINITIONS

a) "Acl* unjess otherwise specifically mentioned shall moan the Public Lisbifty inswance A, 19u1.

b) "Accident” means an accident involving & fortultous or sudden or unintentional ocourrence while handling any hazardous substance resiting i canlinuous, infermittent of repeated
expostze to death of, or injey to any person or datnage to any property taa does not includs an accdent by reason only of war or radio-sxlivity,

c"Handing” in relation 1 any hazardous substance, means the manufaciure, processing, trealmend. package, storage. transportaion by wehicle. use. collection. destuction,
conversion, offering for sate, transfer or the fike of such hazardous substance.

d) "Hazardous Substance” means any substance or preparation which is defined as hezardous substence under the Environroent (Protectinn) Ak, 1988, wid exceeding such quantity as
may be specified, by notncatoen, by the Central Government,

&) "Crwnec® means a person who owns, of has controf over hundling any hazardous stdstance at the me of accldent and inchudes:-

(i} in the case of a firm, any of jts partners:

{if) in the case of an association, any of s members, and

it} in the case of a company, any of its directors, managers, secretaries or other officers who is drectly in-charge of and is responsidia 1o the comparsy for the condust of the business
of the company.

() "Tunover” shall mean 867

1 Marngactoring unite 88° Annual Gross Sales including el levies andg s

iy Godovadwarehouse owners 3€° Annual rentad receiple,
Signature Not V:pﬁ d
Digitally slgned by SUBRATA MONDAL

Date: 2020.04.08 14:58:4218T achi f i
Dt e o 2o Attaching to and forming part of Policy Number 41052044

Y ;
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{iit) Transport Operators 8€* Annwal fraight receipts
tov) Others &€° Annual gross receipts
3.EXCLUSIONS

This Policy does not cover Habillty:

{1) arisiryy out of wiilil or intentional non-compliance of any Stalutory Provisions.

{2} in respact of fines, penalties, punitive and/or exemplary damages.

(3) arlsing under any other legistation except in so far as is provided for in Section 8 Sub-Sectian {1} and (2) of the Act.

{4) arising ol of damage to propesty twned, leased or hired or under hire purchase or on fosn 1o the insured or ctherwise in the lusureddt ™5 conlrol, care or custody.

{5) directly or indirecily occasionad by, happening through of in consequence of war, invasion, act of foreign enemy, hostilities {whether war be declaed or notj, civil war, rebellion,
renvolution, insurrection of military o usurped power.

{6) divectly or indirectly caused by or contributed to by

8) lorizing radiaticns or contamination by radic activity from any nusdesr fuel or from any iuslesr weste from the combustion of miclesr fust.

) the radisactive, toxic, explosive or other hazardous properties of any esasive ruciass asseily o nuslesr component heraol,

4. CONDITIONS

{11The Insured Owner ghall give written notics 1o the Compary as soon as ressonsbly practicatée of any claim made spainst the insured Owrier o7 a0y Spediic event or clraumstanse

that may glve rise to 3 claim. The lnsured shall immediately give (o tha Cc cepies of notice of appioation{s; forwarded by the Cosector and 4l such sdditicnal information angd
or assist that the Company may reguire,

(2} No adrission, offer, promise or payment shali be made or given by or on behalf of the Insred owser under this policy withowt the wistten consent of the Company

(3)The Comparty shall not be fiable for any claims for relief mede after five years from the date of occurrence of the accidant.

(#41The Inswred Owner shall keap record of annuat turmover, and & the fime of renswal of Inswwance declare such tumover and all other getalls a5 my be required by the Company. The
Company shall at all reasonable fimes have full righls to call for and examing such records,

(SHT at the tme of happening of any accidert, resulting i & cialrn undar this policy, there be any otber Insurance covering the same Haldlity, then the Company shall not be liable to pay
or aontributes more than its ratable propartion of such Tiability.

(63Thin Policy may be tancelled by the Insuwred Owner by giving 30 deys solice in wsiting i the Company b which gvant the Company wi retain pregium at short perfod soals suljsct
to there not having coowred an accident during the policy period which may give rise to 8 claimds), faillag which no rofund of premitam shall be aliowable.

{7)This Poticy may also be cancelled by the Insurer by giving 30 daye notice In wiling 1o the lnsuesd Gamer in which event the Company shali be Hlable to repey on demand a rateabla
proporiion of the premium for the unexpired term from the date of canceliation.

(83 the Company shall disclaim fability to the lnswred Ovaner for any claim hereundsr and suah cialm shedl not within 12 calendsr moeths from the date of such disclamer have been
made the subject matter of a suit in & competert court of law, then the clalm for alf practicable purpossy shall be duemed 10 have been abarxionsd snd shail not thereatier be
recoverable hereunder or be rrade the sutject matter of any suit,

(81The Company shall not be fiable to make any payment in respect of sny claim if such claim shall be iy any mannar frawdulent o suppGried by any person on behall of the Instred
andior if the insurance has been continued in consequence of any material mis-stalement or nerrdisciosire of any material information by or on behaif of the Insured. In such 4 case,
it the Comparyy pays any ampunt 1o the claimant due to any sisiulory provisions, suoh ameurt shall be resovarebles from the Insured.

{10)The Policy ahid the Schedule shaft be read together as ona confract and any word or expression 1o which a specific meaning has been assigned in the Act and the Rufes framed
thereunder or this Policy shall bear such specific meaning,

{11)Any dispute rogarding inferpretation of the terms, conditions and exceptions of s Poicy shall be dutarvined in accordance with the law and pragtice of & o of compstent

juriediction within india,

Date: 2020.04,08 14:59:42 [ST Atlaching ¢ ; :
Reason: Valid Palicy Gopy ttaching to and forming part of Policy Number 41052044

Location: IFFCO Tokio Genergt fisurance Gompany Ltd, India ‘B Biggstire Propactien’-->Chick on "Ehowr sighar's Certificaty ->Go t Tab “Frust ~>Cick en AT 1
Trsste Capleates > 0ok on UK 2 Chox o ' Clued
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Digitally signed by SUBRATA MONDAL
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IFFCO - TOKIO GENERAL INSURANCE CO. LTD
Regd. Office: IFFCO SADAN,C1 Distt Centre Saket New Deifi- 110617
Public fiability Industrial & Storage Pollcy - Schedulo

Cum Tax Invoice

Servicing Office:
IFFCO-TOKIO Generat ins, Co. Ltd
IFFCO House,

2 & 3 Fioor. 34 Nehru Piace

ORIGINAL FOR RECIPIENT New Dethi - 110019
GST Applicable Slate Code: 07 . GSTIN: 07AAACI7S7SHIZE
General Insurance Services . 9971

Froposer: INDIAN FARMERS FERTILISER COOPERATIVE LIMITED
Address: IFFCO Sadan C- 1, District Centre Urdgue tnvoice No._........ : 41054359

Saket Place PoicyMo. ...t C 41054358

DMC (U) {PART) DELHE 110097 Dete of 1SRUanCe. ...
State Code: 7 Country Name:  india GETIN: Policy effective from hrs 13/07/2020
Phone Number:  |011-26542625 {Agem Ho. 23000002 To MidNight 12/07/2021 &

Manuacturing & Distribution of Fertilizers.

Nature of Business
Policy Type Mendfacturing & Storege Onty
Location of Risk AS per Annexure
No. of Premises §
Promises Risk Limit of Indenmity (Rs.)
ACA ssaﬁﬂoyca
AQY 500000000
Turnover %165”452090610
Transportation Risk
ACA 50000000
AQY £0000000
Turnover 4B47T200000
Territorial Limits india
Jurisdiction India
Deductible (Rs.} As Mentioned Below
Volurtary Excess % $0.0 percent
Retro Active Date 13/072004

Co-insurance Detalls
Nama Type %

Additional Detalls

policy.

g(}thw Tenms and Conditions:
{1} Defense costs within the Hmit of fability

{2) For any ProjectErection works at any Plant of IFFCO
. this policy will be in excess of any other Bability
- gover avalled for construction activities under any

Validity unkno

Digitally signed by SUBRA
Date: 2020.07.17 10:12:46
Reason: Vald Policy Copy
Location: IFFCO Tokio Genes

ngurance Company Lig, India

Attaching to and forming part of Policy Mumber 41054350
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({3} Designated Premises Endorsement - § Plant locations as
bolow !
IFFCO Kalol, Kandla, Phulpur Unit] &4, Alona | & 11
snd Paradeep.
Paradeep- Pipetine of approx & kms between Paradeep Port
Jetty to Paradeep Plant
4} Act of God Pedlls
5) 72 Hows Sudden and Accidental poliution extension
8) Terrorism Extension sub-fmit - INR 500,000,000 in the
aggregate
7} Efftvere Discharge Extension - Risk of Leakage of
pipatine of 5.525 Krs, between Jaspy village puanp o
Plant Site at Kalcd
8} For Transport Extension a sub-limit of INR 50,060,000
any one occurrence and in the annual aggregais shall
appty

xciustons:

© Asbestos

* Pending/Prior claims & litigations

* Manufactiring/Formulation activities in USiCanada

* Huclear Energy

* Professional Liakility

* Contractual Liability

* EWF Liability

* Cross Liability

* Liability of Rallways

* Manufaciuring any product with final Interkled use In

. Alrcraft, Watercraft and Rallways

* Vendors and Technlcal Collaborators exchsion

* Product Liability, Product Guarantee, Product Efficacy and
. Financiai loss

* Auto inclusion of new products / new subsidiaries

{7 clanrification clause

Deductibles ©

Public Liakillty ;

0.50% of AOA subject to a maximum of INR 3,00,000/- Each &
Every Loss

Terroriam Extension :

INR 5,00,000/- Each and Every Loss solely in respect of
Third party property damage

Plant detalls with GST nusnber and Previum bifurcation Is as
per attached annexwe.

Validity unknow

Cugitaily signed by SUBRATA KICHRT
Date: 2020.07.17 10:12:48 1§

Reason: Valid Policy Copy
Lecation: IFFCO Tokio Gend

irsurance Company Lid, india

Attaching to and forming part of Policy Number 41054356
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9

Taxable Vaive CGSY SESTIUTGST 1GST CESS

Rate 2.00 9.00 9.00 €.00

Amanint 32256000.00 %203040.00 3203040.00 10.00 10.00
Total Tax $406080.0 Tod vgueg ¥2662080.0

The Coverage is as per sttachad Policy Wording/Endorsements/Clauses atisched. Please go through your Policy and In case of any discrepancy, please inform us,
in case of cheque dishonow, policy stands cancelled ab-initio.

Exciusion: Losses or darages caused directly or indirectly due to any infectious or cortagious dsease, pandemic /epidemics as dedarasd by WHO and { or
Gavernment of India will be an exclusion under this policy.

Corporate Identity No {CIN) U7489601 2000PLC 107621

-
Toli Free : 1-800-103-545% ; Other : ( 0124} 428-5483 ; SMS “claim™ to 56181 |
Policy Issuing Office: Dathi

Consohidated Stamp Duty deposited as per the ordar of Government of Mationat Capital Tervitory
{of Dethy

Attaching to and forming part of Policy Number: 41054359

Public Liability (Industrial & $torage ) Policy Wording

1. OPERATIVE CLAUSE:

WHEREAS the Insured named in the Schedule hereto and carrving on the businass described In the said Schedule has applied 1o IFFCO-TOKIO General Insurance
co. Jtd {hereinafer called the company) for the indemnity hersinafter contained and has made a written proposal and declaration which shall be the basis of this
contract and i deemed o be Incorporated herein and has paid the premium ag corsideration for or on account of such indemnity,

NOW THS POLICY VATKESSETH that subject to the terms exceplions and condilions contained harein or endorsed herson the Company will Incdemnify the
Insured against their legal lability (other than liability undar the Public Liatility insurance Act, 1981 or any other Statite that may coms into force effer the issue of
this podicy) to pay compensation inchuding Claimanta€ ™s costs, fees and expenses anywhere in india, in aocordance with intlien Law.

2.INDEMNITY

The Indamnity only applies to claims arising out of accidents occurring in the inswred Prermisas during the perod of insurancs first made in wiiting sgainst the
Insured during the policy period and the insured 8 Indernified in accordance with the Operative Clause for and/or arising cut of Injury and/or Damage but only
ageinst claims arising ot of or in Connection with the business specified in the Schedule and not against claims adsing oul of or in Sonnection vith

(&} Podidion howsoever caused untess specifically covered

{by Any product.

For the purpose of deternining the indenmnity granted

(2)8€" Injury € ™ means death, bodity injury, Hiness or disease of or 10 any person,

{b} 5€ Damaged€ ™ means actust andior physical damage {o langible property

{£} A€ Pollutiond€ ™ means poliution o7 contamination of the atmosphere or of any water, land or other tangible propenty

{d) &€ Producta€ ™ means any tangibie property after it has left the custedy or contro! of the insured, which has besn designad, specified, formusated,
manufactured, constructed, instalied, zold, supplied, distributed, frested. serviced, slared or repairad by or on tehalf of the Insured but shall not mean food and
beverages supplied by or on behall of the (nsured primarily to the insuredd€ ™s smployees as a staff banafit,

(e) &€~ Poticy Period&€™ means the period commencing from effective date and hour as shown in the Palicy Schedule and terminating at midnight ory the expiry datq
shown in ths Policy Schedue,

(1) &€ Periad of Insuranced€™ means the pericd comwnancing from the relroastive date and terminating on the expiry date as shown in the Policy Schadile.
{g)8€” Accidentd€ ™ means a fortuitous event or clrcumstance which is suddern, unexpected and unintentional including resultant continuous, intermittent or repested

Exposire arising out of the same fortutous event or circunstance,

{h] &€ Prermysead€ ™ shali be deemed 1o include pipeiings running cutgside the premisas for discharge of treated efffuents af a disposal poirg situsied within & distand
Kkilometer from the pramises,

Validity unkno

g@e %i‘g a7 1%80%%% 1
B ALV N 5 e 3 ; e
Reason: Vaild Policy C Attaching to and forming pant of Policy Rumber 41084359
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3.{@) NOTIFICATION EXTENSION CLAUSE

Should the insured notify the Company during the Poficy periad in accordance with General Condition 8.1 of any specific event or cirCumstance which the Cermpany
accests may give rise 10 & claim O clams which form the subject of indemnity by this poiicy, then the acceptance of such notification meens that the Company
{will deal with such ciaim of claims as if they hed first been made agains! the insursd during the Policy period. The extension under this Ciause will be subject to
the maximum time iimit 1aid down under the indian Lindtation At in forcs from time to time.

(DEXTENDED CLAIM REPORTING CLAUSE:

In the evert of non-renewal or canceliation of this Policy either by the Company or by the Insured, the Company will aitow g time lindt not exceeding 80 days from
the date of expiry or cancailation of the policy provided ro insurance is In force during this extendsd reporting perlod for the same interest, for notification of
claims for accidents which had laken place duting the pariod of inswrance but cowd not ba made during the policy period, provided, however, gl claims made
during the extended reporling period shafl be handied as if they were made on the last day of the expiring Folicy period and are subject to the limits of indernity

and the terms, conditions and exceplions of the policy.

4. INDEMNITY TO OTHERS

The indemnity granted extends to;

4.toHicials of the Insured in their business capacity arising out of the performarnce of their business or in their private capacity arising out of their temporary
ergagemant of the insuredd€ ™s emplovess.

4.2 the Officers, Committees and members of the insured3€ ™s canteen. social. sports, medical, fira ighting and weifare organisations in their respective capacities
such.

4.3 the personal representatives of the estate of any person who would ttherwise be indemaified by this Policy but only in respect of liability incurred by such
250N,

Providad siways that @l such persons or parties st cheenve, fUlfill and be subject 1o the terms, conditions and exclugions of this Pulicy 28 though they were the
insured.

5.CROSS LIABILITIES:

Each person or parly indernified is separately indemnified in respest of claims made sgainst any of them by any other person or party (other than the named
Insured) subject to Companya€ ™s tolal lability not excesding the limits of indemnity stated in the Schedule of the Palicy.

8. DEFENCE COSTS:

The Company wilt pay all costs, fees and sxpenses incurred with thelr prior consent in the investigation, defence or settierent of any daim made against the
insured and the costs of representation &t any inquest, inquiry or other proceedings in respect of matters which have 2 direct relevance o any clgim made of

which meght be made agalnst the insured, provided such caim or claims are the subject of indemnity by the Poilcy whether libility timately attaches to the policy
or not. Such costs, fees and expenses are calied &€ Defonce Coslsdg™
TANDEMNITY LIMITS:

Companys€™s total liatility to pay compensation, Claimanta&€™s costs, fees and expenses and defence cosle shall not exceed the Indemnity limit stated in the Sche
Indemnity Limit applies to any one claim or series of claims arising from one orginating cause. Indemnity Limit shall represent the total armount of Companyd€ s
Laabily dwring the Policy pariod.

7. 1CLAIMS SERIES CLAUSES:

For the purpose of this palicy whers a serles of and/or several bodily injuries andfor proparty damages are attributabie directly or indirectly to the same cause, all
such bodily injuries andfor property damages shall be added togsther and &l such bodily injuries snd/or property damages shall be treated s one claim and such
ciaim shak be deemed 10 have baen made & the point in time whan the first of the claima was made in witing, There shall, howevar, be no coverags for claims
made arising from one specific cause which are mads ater than 3 years sfter the first clalm of the series,

7.2 COMPULSORY EXCESS:

The Insurad shait bear a Cumpatsory Excess of A% % of the limit of Indemnity par any one accident subject 10 & meximum of Rs. 3,00800/-. This Compulsory
Excess shall be applicabie o both {a) deathvbodily injury and (b} property damage, Inchusive of defence costs aising out of any one accident. The Company&E™s

Hability shall attach for the claim in excess of such Compulsory Excess {and Voluntary Excess, if any, opted by the Insured).
7.3 VOLUNTARY EXCESS:

in the evert of the Insured opfing, the policy shall be sublect to a voiuntary excess as mentioned in the schedie. This voluntary excess shall be applicabie to both

(8} usath/bodily Iniury claims and (b) propenty demage claima Inclusive of defence costs arising out of any one accident, The Company®€ ™s Liability shall attach for

sthie.

Validity unkno

Digrgily signed by SUBR
Date: 2020.07.17 1011246 1
Reueson: Valld Policy Copy
Location IFFCO Tole (e
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ihe claims in excess of such compuisory and vollutary excess,

8 EXCLUSIONS

This Palicy does not cover hability

8.1 assumed by the Inswred by agreement and wiich would not have attached in the absence of such agreement

8.2 arising out of eathquake, earth-tremor, volcanic eruption, flood, storm, tempest, typhoon, hurricane, tornado, eyclone or other sitnilar convuisions of nature and
atmospheric disturbance,

8.3 srising ous of dedtberate, willful or intenfional non-compiance of any stalutory provision.

8.4 mrising out of loss of pure financlal nature suth as loss of goodwill, Joss of market atc,

8.5¢a) arising out of ail persong Injuries such as libel, slander, fsise arrest, wrongful eviction, wrongful detention, defernation etc. and mestal inhey, anguish, or
shock resuting therefrom.

(b} infringement of pians, copy-right, patert, trade name, trade mark, registered design.

B.6 arising out of fines, pensfties, punitive or exemgplary damages or any other damages resulting from the multiptication of compensadory damages,

8.7 directly or indirectly accasioned by, happening through or in consequence of war, invasion, act of foreign snemy, hostitities (whether wer be declared or not),

civii war, rebellion. revolution, insurrection or melitary or uswrped power.

6.8 diractly or indirectly caused by or contributed to by

{a) ionising radiations or contamination by radioactivity from any nuciear fuel or Trum any nuciaar waste from the combustion of nuciear fuel,

(b} the radicactive, todlc, explosive o other hazardous properlies of any explosive nuslesr assembly or mulear componant thereof,

This Policy does not cover lability for claims arising out of:

8.9 the bwnership. possession 0r use by or on behelf of the insured of any motor vehicls or traller for which compusory Insurance is required by legisiation other
than the following.

{8} claims caused by the use of eny ool or plant forming part of or gttachad {0 or used in connecton with any malor vehicle of traller,

(b} claims arising beyond the limits of any cariagewsy or thoroughfare caused by the loading or unloading of any motor vehicls of trailer,

{¢) claims for damage to any bridge, weighbridge, road or anything beneath caused by the weight of any motor vehicle or tralier or of the load carried therein,

{¢) claims arising out of any motor vehicle or trailer temporarily in the Insureda€™s custody or control for the mapose of parking.

8.10 trensportation of materials andior hazardousfdangerous substances outside Insuredd€ ™s premises uniess specifically covered,

8.11 the Gwhership, possession or use by or on behalf of the insured of any aircraft, watercraft or hovercraft,

8,12 damage {0 property owned, isased or hrad or under hire-purchase or on joan to the insured or atherwise in the Inswreds€ ™ care custody or contrel other than the
{a) premises {or the confents thereof} temporarily cecupied by tha Insured for wark therean or other properly temporariiy in the Insurads€ ™s possession for work
thergon {but no indempity is granted for damage to that parnt of the property on which the Insured is working and which arises out of such work).

iblemployeess€ ™ and visitors@€ ™ clothing and personal effacts.

l{¢} prefrages tenanted by the Insured to the extent that ths Insured would be held legally Hablz in the absence of any speaific agreament

3.3 Imury andior damage ocourring prioy to the Relroactive Dale in the Schedue,

Proviged ahways thal in the event of any injury or darmage arising from continuous or continual inhatation, ingestion o application of any substance following the
covered accident and where the Insured and Company cannot agree when the injury or damage occurred, then

{@) tnjury shadl be deemsd 10 have occurred when the claimant first consulted a qualified medicel pracliioner in respact of such injury,

{b) Damege shall be deemed to have occurrad when it first became evideni to the dalmant even If the cause was unknown,

2.14 the deliberate, conscious or intentional disregard of the Insursda€™s techmicel or administrative management of the need to take @l reasonabie steps to prevelt
cigimns.

8,15 injury to any person under a contraet of employment or apprenticeship with the Insured when such injury seises oul of the exscidion of such contract.

8.8 Any accident(s) in respect of which Relief would be under the Pubiic Liability insurance Act, 1891 or any other Statite that may come Into force after the issue
of this paiicy.

817 ability mare specifically insured elsewhers.

8. GENERAL CONDITIONS

8.1The insured shail give written notice to the Company as soon 83 reasonabiy practicable of any claim made against the Insured (or any specific event or

cireumstance thal may give rise 1o a Ciaim being made against the Insured) and which forms the subject of indermnity under this policy and shali give all such
Validity unkno

Digitaily signed by SUB
Date: 2020.07.17 10:112:46 1
Resson: valid Poiicy Copy

Losaton IFFCO Tolio Gen

Attaching to and forming pert of Policy Number 41054359
Hnsurance Company Lid, intia "B Syputie Propsties >0tk on “Sow signer s Somifouts's= G to Tob ' Trast - Glioh 1 "ot %
Trusted Contificates-> Utick on "GIC > CRek or"Clues

2 S‘ﬁ“‘



alr”

ggam;tema; information as the Company may require, Every claim, wiit, sumwions of process and ail documents relating to the event shalt be forwardsd to the
?Ccmpany immediataty they are received by the insured.

9.2 No admission, offer, promise or payment shall be made or given by or on behalf of the insured without the watten consent of the Corepany.

.3 The Company wili have the right, but in no casa the oiligation, 16 take over and conduct in the name of the inswrad the cefence of any claim and will have ful
discration in the condust of any proceedings and in the settlement of any claim and having taken over the defence of any claim may relinguish the same. All
amounts expended by the Company in the defence settlemant or payment of any claim will reduce the limits of indermaity specified In the Schedule of the Policy.
In the event the Comgany, in iis sole discretion, chooses to exercise its right pursuant fo this condition, ne action taken by the Company In the exercise of such

rignt will ssrve to modify or expand In any manner, the Company&€™s liability or obligations under this policy beyond what the Companya€™s lability or obligations

have been had it not exercised s rights under this condition.
2.4 The Insured shall grve all such informetion and assistance as the Company may reasonably require.
8.5 The Insured shall give notice as soon as reasonably practicable of any fact, event or circumstance which meterially changes the ioformation supplied to the

Company at the tire when this policy was effected, and the Company may amend the terms of this Poliey sccording (o the materisity of such chanps.

would

9.6 The Company may at any time pay 10 the Inswred in connection with any claim or series of claims under this Pulicy 1o which an Inderapity Limét applies the
amount of such Limit {after deduction of any sums already paid) or any lesser amount for which such claims can be settied and upon such payment being made
the Cormpany shali refirguish the sonduct and conirol of and be under no further liatdiity in connection with such deims,

8.7 The Policy and the Scheduie shall be read together as one contract and any word o sxpression to which a specific meaning has been attached in any part of
this Policy or the Scheduis shail bear such specific meaning wherever it may appear. The terms, conditions and exclusions of this Policy (and any phrase or word
contained therein) shall be interpreted in accordance with indian Law.

9.8 Tne Insured shall keep accurate records of annual turmover which term shall includs alf leviable didies and al the time of renewal of Insurances deciare such
deteils as the Company may require. The Company shall at afi reasonable time have free access 10 inspect suich records.

9.9 If at the time of happening of any event resudting into a Hability under this Policy, there be any other Pubdic Liability Insurance or Insurances effected by the
Insured or by any other person covering the same lability, then the Company shall not ba liable to pay or contribute more than its rateabie proportion of such
litlity.

9.94 This Policy does ot cover lability which al the time of happening of any event resuiting into such lability. be insured by or wadd, bna for the exstence of this
policy, by insured by, any other Poficy (but not & Public Liability Posicy} o Policies, axcept in respeact of any excess bayond the amount which coud have been
payable under such Folity/Policies, had this Inswance not besn effected,

$.16 The Compeny may cancet this Policy by giving thinty daysd€ ™ notice in wiiting of such cancellation 10 the insurneds€ ™s last known sddrass and in such an eve
Company will return a pro-rata pottion of the premium (subject to e minimum retention of 25 per cent of the annual premium) for the unaxpired pat of the
Ingurance.

The Policy may also be cancelied by the insured by giving thirty daysa€™ notice in wriling to the Comgany. in which avent the Company will redain premium at
short-penod scale provided there Is no clalm under the Policy during the peniod of Insurance.

In casa of any claim under the Folicy no refund of premium shall be sliowed.

.11 i the event of fabiiity arising under the policy or the payment of claEm under the policy, the Limit of Indermnity per any one year under the Pelicy shall get
reduced by the extent of quantum of liakility to ba puld or actual payment of such claim. Under no circumstancas, it shall be penmissibie to reinstate the limit of

indenrity to the original leval, aven on payment of extra premiums.

9.12 It is also hereby further expressly agreed and declared that if the Company shall disclaim fabifity to the insured for any claim hereunder and such ciaim shail

xﬂ()t within 12 calendar months from the date of such disclaimer have been mede the subject matter of a sull in 8 oot of Taw then e claim shiall for &6 puposses
\ba deemed to have been abandoned and shall not theresfiar be recoverable hereunder.

9 13 The Company shail not ba Hable to make any payment Lnder this Policy in respect of any cleim if such ciaim shall be in any menner fraudulent or supported
iby any statement or device whether by Insured or by any persan on behalf of the Insured andior if the insurence has been continued in consequenme of any
material mis-statement or the nor-discicsure of any mated g information by or o behadf of e Insured.

9. 1% Mo ciaim shall be payable under this policy uniess the cause of action arises in india and the liakzlily to pay clsim is estabiished against the inswed in an
indian court. It is further agreed and understood that only indian Law shell be applicabie to any such action.

8. 15 Poiivy Disputes Clause

Any gispute concerning the interpretation of the terms, conditions, Hiritations and/or exciusions contained herein is understood and agresd to by both the inswred

ntthe

and the Company to be subject to Indian Law. Each panty agrees 1o submif 1o the jurisdiction of any court of compstent jurisdiction within indis and o comply with
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all requiremments nacessary 10 give such coun of jurisdiction. All matters arising hereunder shall be determined In accordance with the iaw and practice of such
Court.
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Labour Department, Uttar Pradesh

LICENCE UNDER
SECTION 6 OF
THE FACTORIES ACT, 1948
FORM No. 3
[RULE 7, (1)]
(Registration and Licence to Work a Factory)

Registration No:-  UPFA46000029
I(\)&S_Reglstratlon ALD-314
Date Of Issue 02/12/2019

Licence is herby granted to Gopal Krishna Gautam valid only for the premises described below for
use as factory employing not more than 2500 persons on any one day during the year and using motive
power exceeding 2000 H.P. subject to the provisions of the Factory Act, 1948, and the rules made
thereunder.

This licence shall remain in force till. 31/12/2022.unless further renewed.
Description of the Licenced Premises

The licenced Premises shown on plan no. 4090F/Plan dated. 20/08/1999 are situated in Indian
Farmers Fartiliser cooperative 1td., Ghiya nagar phoolpur allahabad, District :- Prayagraj and
consist of the buildings shown on approved site plan.

Amendment Details

Sr.No. Details

1 Change in MapPlan Number Effective From 23/03/2017

9 Changes in Manager/Occupier - Occupier Changed from K.L. Singh to A K.SINGH and Manager Changed From Mukul
srivastav to M.M.AHMED Effective From 18/10/2019 With Fee - 5.00

3 Changes in Manager/Occupier - Occupier Changed from A.K.SINGH to Gopal Krishna Gautam Effective From
25/12/2020 With Fee - 5.00

Validity
Valid From Valid Till Fee
01/01/2020 31/12/2022 87000.00
Issued on the behalf of the Directorof Factories, Uttar Pradesh
Note:

1. This is a computer generated licence, hence, no signature is required.
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2. This licence may be verified from the website of the Labour Department, Govt. of UP -www.uplabour.gov.in

3. This licence is issued solely on the basis of the information submitted by the applicant. The Labour Department
does not undertake responsibility for the correctness of the information contained herein.

4. This license shall remain in force subject to validity of NOC from Fire Deptt. and U.P. Pollution Control Board
during the entire period of this license,

5. For Major Accident Hazardous Factories, renewed license shall remain valid till as per validity of Safety Audit
Report.
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U.P. Pollution Control Board

CONSENT ORDER

Ref No. - Dated : 28/01/2020
68939/UPPCB/Allahabad(UPPCBRO)/CTO/air/ALLAHABAD/2019

To,
Shri MUHAMMAD MASOOD AHMAD
M/s INDIAN FARMERS FERTILISER CO-OPERATIVE LTD.
GHIYANAGAR, PHULPUR, PRAYAGRAJ
ALLAHABAD

Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. INDIAN FARMERS FERTILISER CO-OPERATIVE LTD,

Reference Application No. 6194924 Dated : 28/01/2020

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
INDIAN FARMERS FERTILISER CO-OPERATIVE LTD.. under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed

conditions .
2. This consent is valid for the period from 01/01/2020 to 31/12/2021 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Digitally signed by Pramod Kumar Agarwal
Pra mOd KU mar Aga rwa l Date: 2020.01.28 23:12:34 +05'30'

Chief Environmental Officer (circle-2)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Prayagral with the direction to send the
compliance report of consent conditions on quarterly basis.

Digitally signed by Pramod Kumar Agarwal
Pramod Kumar Agarwal pu’500m28 351335 +0550

Chief Environmental Officer (circle-2)

A LY
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U.P. Pollution Control Board

Dated : 28/01/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Urea - 5145 MT/Day.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) AirPollution Source Details.

3(¢)

Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 Primary LNG 01 Particulate |33 meter from
Reformer Matter ground level.
Furnace-01.
2 Boilers-03 Coal 03 Particulate 100 meter
Nos. (capacity Matter high common
-125 TPH stack, from
each) ground level
with ESP.
3 Boiler LNG 04 Particulate 120 meter
(Capacity-200 Matter high stack
TPH) from ground
level.
4 Urea Priling - 05 Particulate |96 meter from
Tower-01 Matter the ground
level.
5 Urea Priling - 06 Particulate 104 meter
Tower-02 Matter high stack
from the
ground level.
6 Primary LNG 02 Particulate |30 meter from
Reformer Matter the ground
furnace-02 level.
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.N Stack No Parameter Standard
1 01 Oxides of Nitrogen 400 mg/Nm3
2 02 Oxides of Nitrogen 400 mg/Nm3
3 03 Particulate Matter 350 mg/Nm3
4 04 Oxides of Nitrogen | 150 ppm(v/v) at 15%
excess oxygen.
5 05 Particulate Matter 150 mg/Nm3
6 06 Particulate Matter 50 mg/Nm3

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by

prior approval of Board .
A2
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3
7. The operation of air pollution control system and maintenance be done in such a way that the

quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CCl/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:

1. This consent is valid for production of Urea - 5145 MT/Day using Naphtha, Liquefied Natural
Gas, Coal, and LSHO as raw material.

2. Industry shall comply with the conditions of NOC for Modification/Revamping of Ammonia-Urea
Plant including installation of GT-HRSG issued by Board vide letter No. 88963/C-2/NOC-183/16
dated 18.10.2016.

3. Industry shall operate and maintain installed APCS effectively in such manner to achieve the
emission standards for fertilizer unit, prescribed under Environmental (Protection) Rules, 1986

4. Industry shall submit the Stacks/Ambient air monitoring report of NABL accredited laboratory on
quarterly basis.

5. Industry shall operate and maintain installed Online Continuous Emission Monitoring System for
the parameters PM, NOx and SO2, effectively and transmit data to CPCB and UPPCB server.
Industry shall also calibrate installed OCEMS facility from recognized agency on six monthly basis.
6. Industry shall comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and submit the detail of Hazardous waste disposal in form-10.

7. Fly Ash and Solid waste shall be disposed in such manner, so that no water, air and soil pollution
takes place.

8. The logbook for records of fly ash generation and its disposal shall be maintained properly.

9. Industry shall develop and maintain green belt as per the guidelines issued by the Board vide office
order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.

10. Industry shall abide by directions given by Hon'ble Courts, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

1. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

12. Industry shall submit environmental statement in prescribed format as per rule 14 of Environment
(Protection) Act, 1986.

13. Industry shall comply with the relevant provisions of Environmental Laws.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Digitally signed by Pramod Kumar Agarwal
P ram Od Ku mar Ag arwa l Date: 2020.01.28 23:14:41 +05'30'

Chief Environmental Officer (circle-2)
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U.P. Pollution Control Board

CONSENT ORDER
Ref No. - Dated : 28/01/2020
69786/UPPCB/Allahabad(UPPCBRO)/CTO/wate
r’/ALLAHABAD/2019
To,

Shri MUHAMMAD MASOOD AHMAD

M/s INDIAN FARMERS FERTILISER CO-OPERATIVE LTD.
GHIYANAGAR, PHULPUR, PRAYAGRAJ

ALLAHABAD

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974

(as amended) for discharge of effluent to M/s. INDIAN FARMERS FERTILISER CO-
OPERATIVE LTD.

Reference Application No :6249105 Dated :28/01/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. INDIAN FARMERS
FERTILISER CO-OPERATIVE LTD. is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2020 to 31/12/2021 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Digitally signed by Pramod Kumar Agarwal
Pra m Od KU mar Agarwa‘ D‘at‘e: 2020.01.28 23:17:44 +05'30"

Chief Environmental Officer (circle-2)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Prayagral with the direction to send the

compliance report of consent conditions on quarterly basis. —
Digitally signed by Pramod Kumar

Pramod Kumar Agarwal Agarwal
Date: 2020,01.28 23:18:29 +05'30°

Chief Environmental Officer (circle-2)

At 5{1‘1



W)

U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. INDIAN FARMERS FERTILISER CO-OPERATIVE LTD. vide

Consent Order No. 6249105/ Water Dated ; 28/01/2020
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Urea - 5145 MT/Day.

2. The quantity of maximum daily effluent discharge should not be more than the following :
v Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge, KL/day discharge point
1 Industrial 31400 Cubic ETP
Meter/day treated

effluent shall be
reused in process,
cooling water
makeup, washing,
ash quenching, water
sprinkling and for
irrigation purposes.

2 Domestic 2000 Cubic Meter/day STP
shall be used for
irrigation/ gardening
and water sprinkling
for dust suppression.

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 BOD 30 mg/l
2 CoD 250 mg/l
3 Total Suspended Solids 100 mg/l
4 Oil & Grease 10 mg/l

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.No Parameter Standard
1 BOD 30 mg/l
2 COD 250 mg/l
3 Total Suspended Solids 100 mg/l
4 Quantity of Discharge Free Ammonia-2.0 mg/I,

Ammonical Nitrogen-50 mg/l,
Total Kjeldahl Nitrogen-75
mg/Il, Nitrate Nitrogen as N-

10 mg/l, pH-6.510 8.5

A g
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Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:



U

1. This consent is valid for production of Urea - 5145 MT/Day using Naphtha, Liquefied Natural
Gas, Coal, and LSHO as raw material.

2. Industry shall comply with the conditions of NOC for Modification/Revamping of Ammonia-Urea
Plant including installation of GT-HRSG issued by Board vide letter No. 88963/C-2/NOC-183/16
dated 18.10.2016.

3. Industry shall treat their effluent to meet the effluent discharge standards for Fertilizer industries,
as notified under Environment (Protection) Rule, 1986.

4. Industry shall treat Nitrogenous Waste water through Hydrolyser unit and Non Nitrogenous Waste
water through RO based ETP. The treated water shall be reused in process, cooling water makeup,
washing, ash quenching, water sprinkling and for irrigation purposes. Industry shall not discharge
any effluent outside the industry premises.

5. Storm Water drain shall be kept separate in such manner that industrial effluent does not get mixed
with storm water.

6. Industry shall treat domestic effluent through STP as per norms and treated domestic effluent shall
be used in irrigation/ gardening and water sprinkling for dust suppression.

7. Industry shall install PTZ camera at strategic locations for monitoring and its URL and password
shall be provided to the Board within 01 month.

8. Industry shall maintain Electro Magnetic Flow meters at Water source and ETP outlet along with
connectivity to CPCB and UPPCB server. The logbook of mentioned Flow meters reading shall be
maintained.

9. The industry shall operate and maintain installed Online Effluent quality Monitoring System
effectively and ensure continuous connectivity to CPCB and UPPCB server. OCEMS facility shall
also be calibrated from recognized agency on six monthly basis.

10. Ash pound shall be maintained in such a manner that ground water does not get affected.

11. The effluent level in guard ponds shall be kept below the free board.

12. Industry shall submit the Analysis report of ground water near to the Guard Ponds and hand
pumps of adjacent villages of NABL accredited laboratory, on six monthly basis.

13. Industry shall comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and submit the detail of Hazardous waste disposal in form-10.

14. Industry shall obtain permission from CGWA for withdrawal of ground water as soon as possible
and provide it to the Board.

15, The industry shall install rain water harvesting system as per design of Ground Water
Authority.

16. Fly Ash/Solid waste shall be disposed in such manner, so that no water, air and soil pollution
takes place.

17. Industry shall develop and maintain green belt as per the guidelines issued by the Board vide
office order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.

18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

19. Industry shall abide by directions given by Hon'ble Courts, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

20. Industry shall submit environmental statement in prescribed format as per rule 14 of Environment
(Protection) Act, 1986.

21. Industry shall comply with the relevant provisions of Environmental Laws.,

22. Industry is covered under GPI and situated in the catchment area of River Ganges. Hence during
Magh mela, industry shall immediate comply with the directions issued by Board related to
operation or temporary closure of the unit.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Digitally signed by Pramod Kumar Agarwal
Pra mOd KU mar Aga rwa I Date: 2020.01.28 23:19:29 +05'30"

Chief Environmental Officer (circle-2)
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Ammonia Exposure On 22/12/2020 in C shift (ANNEXURE - V)

-Aamo AUrg © 4— g%

IFFCO HOSPITAL (15 permanent IFFCO Employee + 03 with Contractor Labour)
r No NAME Employee Status DOA TIME DOD TIME VEHICLE
1 |Mr KASHI SINGH YADAV On IFECO Roll 22-12-2020 10.25 PM 24-12-2020 11.00 AM
2 [Mr BALWAN SINGH YADAV On IFFCO Roll 22-12-2020 10.28 PM 24-12-2020 10.00 AM
3 |Mr CHANDRA SHAKHER YADAV On IFFCO Roll 22-12-2020 10.28 PM 24-12-2020 10.00 AM
4 |Mr P C DIWAKAR On IFECO Roll 22-12-2020 10.55 PM 23-12-2020 09.00 AM
5  |Mr GAURANG SINHA On IFFCO Roll 22-12-2020 10.55 PM 24-12-2020 10.00 AM
6 |Mr DHARAMVEER PAL On IFFCO Roll 22-12-2020 11.00 PM 24-12-2020 10.00 AM
7 IMr AJEET KUSHWAHA On IFFCO Roll 22-12-2020 10.30 PM 23-12-2020 03.00 AM
8 |Mr.N D CHAURASIYA On IFECO Roll 22-12-2020 10.45 pm | Refer to Priti Nurshing home | o
on 23/12/2020

Refer to Priti Nurshing Home AMBULANCE

9 |Mr. AJEET KAITHWAS On IFFCO Roll 22-12-2020 1025 PM | ET 9 01.45 AM
on 23/12/2020
Refer to Jagriti Hospital on
10 |MrS P RAM On IFFCO Roll 22-12-2020 10.55 PM 311912000 12.55AM
11 |Mr NARENDRA YADAV On IFECO Roll 22-12-2020 1028 pm | efer t°2J37$;/té§2°§p‘ta‘ oN | 0110AM | AMBULANCE
12 |Mr R R VISHWKARMA On IFFCO Roll 22-12-2020 1025 pm | Referto Jagriti Hospitalon |y o
23/12/2020
Refer to Jagriti Hospital on IFFCO
13 |Mr RAKESH KUMAR YADAV On IFFCO Roll 22-12-2020 10.55 PM 9 P 12.55 AM | TRANSPORT
23/12/2020
VEHICLE
. Refer to Haridaya Hospital
14 |MrV P Singh On IFFCO Roll 22-12-2020 11.30 PM o 9911212020 11.45 PM
AMBULANCE

Refer to Haridaya Hospital
15 |Mr Abhay Nandan On IFFCO Roll 22-12-2020 11.45 PM o 11279020 11.55 PM
16 [Mr Ajay Yadav S/O Lt Ram Dev (Bagging) Saria Contractor Worker 22-12-2020 11.00 PM 24-12-2020 10.00 AM
17 |Mr Lal Ji Yadav S/O Babulal (Amm-1) Kasiya ka Pua Contractor Worker 22-12-2020 11.00 PM 24-12-2020 10.00 AM
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Ammonia Exposure On 22/12/2020 in C shift (ANNEXURE - V)

S

IFFCO HOSPITAL (15 permanent IFFCO Employee + 03 with Contractor Labour)

18

Mr Harish Chandra S/O Rampher (Amm-1) Hemapur

Contractor Worker

22-12-2020

11.00 PM

24-12-2020

10.00 AM

PAGE 2




Ammonia Exposure On 22/12/2020 in C shift (ANNEXURE - V)

IFFCO HOSPITAL (15 permanent IFFCO Employee + 03 with Contractor Labour)

GURU KRIPA JAGRITI HOSPITAL (04)

NAME DEPARTMENT DOA DOD
Mr S P RAM On IFFCO Roll 23-12-2020 01-01-2020
Mr NARENDRA YADAV On IFFCO Roll 23-12-2020 30-12-2020
Mr R R VISHWKARMA On IFFCO Roll 23-12-2020 30-12-2020
REFER TO SAHAR
Mr RAKESH KUMAR YADAV On IFFCO Roll 23-12-2020 HOSPITAL LUCKNOW on
23/12/2020

PRITI NURSHING HOME on (23/12/2020)

NAME DEPARTMENT DOA DOD
Mr.N D CHAURASIYA On IFFCO Raoll 23-12-2020 30-12-2020
Mr. AJEET KAITHWAS On IFFCO Roll 23-12-2020 26-12-2020

JAGRITI To SAHARA HOSPITAL LUCKNOW Shifted on(23/12/2020)

NAME DEPARTMENT DOA DOD

Mr.RAKESH KUMAR YADAV On IFFCO Roll 23-12-2020 02-01-2021

HARIDAYA HOSPITAL on (22/12/2020)

Death Case on 23/12/2020

NAME DEPARTMENT DOA DOD
MrV P Singh On IFFCO Roll 22-12-2020 23-12-2020
Mr Abhay Nandan On IFFCO Roli 22-12-2020 23-12-2020
} SUMMARY

Tt E1



Ammenia Exposure On 22/12/2020 in C shift (ANNEXURE - V)

IFFCO HOSPITAL (15 permanent IFFCO Employee + 03 with Contractor Labour)

TOTAL AMMONIA INJURY 18
1

IFFCO HOSPITAL 10
GURUKRIPA JAGRITI 3
PRITI NUSHING HOME 2
HARIDAYA HOSPITAL 2
SAHARA HOSPITAL 1
Total 18
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AT NEW DELHI
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SopMele A8 Lim YN \FFPCe 21 ANT.

avp_ . QoL IOV CenTRel BoARD % DRS.

. o M ‘ L=
KNOW all to whom these presents shall come that I/We the above named D’S"g (\ Mafi"u’:"do RLS f PADENTACS
Here by appoint

SUNIETA OJHA, ADVOCATE
336, Block 12, Kaveri Apartment, Pocket-6,
Sector-D,Vasant Kunj, New Delhi-110070,
M-8800237326
ENROLMENT NO.D/175/2004

(here in after called the Advocates) to be my/ our Advocate (s) in the above-noted case and
Authorise them: To act, appear plead in the above-named case in this Court or in any other
Court in which the same may be tried or heard & also in the Appellate Court including High
Court subject to the payment of Fees separately for each Court by me/us.

To sign, file, verify & present pleadings, replications, appeals, cross objections or petitions
for executions, review, restoration, withdrawal, compromise or other Petitions, replies,
objections or affidavits or other documents as may be deemed necessary or proper for the
prosecution of the said case in all its stages.

To file and take back documents.

To withdraw or compromise the said case or submit to arbitration any differences or disputes
that may arise during or in any manner relating to the said case.

To take out execution proceedings.

To deposit, draw and receive moneys, cheques and grant receipts there for and to do all other
acts and things which may be necessary to be done for the progress and in the course to the
prosecution of the said case.

To appoint & instruct any other Legal Practitioner authorising him to exercise the power &
authorities hereby conferred upon the Advocates whenever he may think fit to do so & to
sign the power of attorney on my/our behalf.

And I/'we the undersigned do hereby agree to ratify and confirm the act as is done by the
Advocates or their substitutes in the manner as my/our own acts as if done by me/us to do for
intents& purpose.

And /We undertake that I/'We or my/our authorised agent would appear in Court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to held the Advocate or his substitute responsible
for the result of this said case in consequence for his absence from the Court when the said
case is called up for hearing or any negligence of the said Advocate(s) or his/their substitute
or for any other reason.

And /We the undersigned do hereby agree that in the event of the whole or any part of the
fee agreed by me/us to the Advocate remaining unpaid, they will be entitled/allowed to press
upon the same. I/We shall have no objection if the costs are taken by the Advocate.

IN WITNESS WHERKOF e do hereunto @&t my/our hand to these present the contents of
which have understood,b s on this !6 day of <YW 2021

- b\ )
D\\qg\@ " T/

DVOCATE N oo Y ,
Chief Manager (Law)
Constituted Attorney
{FFCO, IFFCO Sadan
——+/ C-1, District Centre, Saket
T e T x.,;_,__,\ ! New Delhi-110 017
- FEE \
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Description of Document
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INDIA NON JUDICIAL

Government of National Capital Territory of Delhi

e-Stamp

IN-DL86705610741122S

30-Sep-2020 11:02 AM

SELFPRINT (PU)/ dl-selff NEHRU/ DL-DLH
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Article 48(c) Power of attorney - GPA
GENERAL POWER OF ATTORNEY IFFCO

Consideration Price (Rs.) 0
(Zero)
First Party IFECO
Second Party NIL
Stamp Duty Paid By IFFCO
Stamp Duty Amount(Rs.) 500
{Five Hundred only)

SELF PRINTED CERTIFICATE
TO BE VERIFIED BY THE RECIPIENT

..............................................

GENERAL POWER OF ATTORNEY

THIS GENERAL POWER OF ATTORNEY is made this 1st day of October,
2020, by the Managing Director, Indian Farmers Fertiliser Cooperative Limited, a
national level cooperative society under the Multi-State Cooperative Societies Act,
2002 and Rules framed thereunder and having its Registered Office at C-1, District
Centre, Saket Place, New Delhi-110 017 and various Units/Divisions/offices in
different parts of the country (hereinafter referred to as "IFFCO’ ).
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Certificate No.
Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by

Description of Document

Property Description
Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount{Rs.)

e-Stamp

IN-DLB6712343476773S

30-Sep-2020 11:08 AM

SELFPRINT (PUY di-self/ NEHRU/ DL-DLH
SUBIN-DLDL-SELF80820711300551S
DSSR MOORTHY

Article 48(d) Power of attorney - GPA more than five persons jointly and
severly

GENERAL POWER OF ATTORNEY IFFCO

0
(Zero)

IFFCO
NIL

IFFCO

100
(One Hundred only)

SELF PRINTED CERTIFICATE

TO BE VERIFIED BY THE RECIPIENT

I, U S Awasthi, Managing Director, IFFCO in exercise of the powers vested
underﬁ the Bye!aw No. 54(vii) & (xii) of IFFCO Bye-Laws do hereby appoint the
following officers of IFFCO to be Attorney(s) on behalf of IFFCO (as long as they are

IFFCO employees).




CORPORATE OFFICE

Shri K.K. Verma

Shri K.N. Joshi
Brig.Surinder Kumar
Shri A K. Gupta

Shri Nakul Pathak
Shri Tomgee Kallingal
Shri Sanjay Gupta
Shri Devender Kumar
Shri Ravi Agnihotri
10. Shri Harish Kumar
11. Shri N KVerma

12. Shri Tarun Bhargava
13. Shri Vipin Mittal

14. Shri B Sudhakar

15. Shri Atul Chabbra

16. Shri D.8.S.R. Moorty
17. Smt Sopiha Siddiqui
18. Shri Sanjay Khandelwal

CENOOTAWN =

KALOL
1. Shri D G Inamdar,
2. Shri R B Pipalia,
3. Shri R Ramanaiah,
4. Shri U C Bajpai,
5. Shri § Mohan,
8. Shri Rajendra K Shah,
7. Shri M K Mahato,
KANDLA
1. Shri Shri OP Dayama,
2. Shri J. V Bhatia
3. Shri AK. Sharma
4. Shri SK Singh,
5. Shri Rajesh Ruhela,
B. Shri S.R.Bommidi
7.

UNITS

Shri Rajesh Singh Sisodia

Sr.Executive Director (F&A)
Executive Director (Comml)
Executive Director (S&A)
Executive Director (IT Services)
Sr. General Manager (HR)

Sr. General Manager (Tpt)
General Manager (S&JV)
General Manager (F&A)
General Manager (Commi)

Jt General Manager (CRS)
Jt General Manager (PS)
Jt. General Manager (CR)

Jt. General Manager (F&A}

Dy General Manager (Law)

Dy. General Manager (Accounts)
Chief Manager (Law)

Chief Manager (HR)

Chief Manager (S&JV)

Sr. Executive Director

General Manager (Materialls)

Jt. General Manager (Production)
Jt. General Manager (Tech.)

Jt. General Manager (EPC)

Dy. General Manager (P&A)

Dy. General Manager (F&A)

Sr. General Manager

Jt. Gen. Manager ( Elect & Inst.)

Jt. General Manager (Production)
Jt. General Manager (Technical)
Dy. General Manager (Materials)
Dy. General Manager (F&A)

Chief Manager(P&A)




PHULPUR

Shri M M Ahmad

Shri Sanjay Kudesia

Shri G.K. Gupta

Shri Piyush Misra

Shri Giridhar Mishra

Shri T Ramakrishna

Shri R.B. Maiti

Shri Santosh Kumar Singh

ONOOTA LN~

>
O
=
™~
>

Shri ishwar Chandra Jha
Shri Rakesh Puri

Shri Atul Kumar Garg
Shri Diwakar Misra

Shri Mukesh Kulshrestha
Shri Navneet Gupta

Shri Anil Kumar Shukla
Shri Arvind Kumar

ONP O A ON S

PARADIP

1. Shri K J Patel
2. Shri Suresh Goyal
3. Shri S.D.Sharma

4. Shri M.L.N Murty

5. Shri H B Movva

6. Shri D Chakraborthy
7. Shri A K. Mall

8. Shri G C Acharya

9. Shri P K Mahapatra

MARKETING DIVISION

1. Shri S H Manji
2. Shri Ajit Bhattacharyya
3. Shri Someshwar Singh

4. Shri S K Chauhan

Executive Director

General Manager (P&A)

General Manager (Materials)
General Manager (Technical)

Jt. General Manager (Maintenance)
Jt. General Manager (Utilities)

Jt. General Manager (Production)
Dy. General Manager (F&A)

Executive Director

Sr. General Manager (Production)
Sr. General Manager (Utility)
General Manager (Technical)
General Manager (Maintenance)
Dy. General (Purchase)

Dy. General Manager (P&A)

Dy. General Manager (F&A)

Sr. General Manager

Sr. General Manager (F&A)
General Manager(Maint & Utility)
Jt. General Manager (P & L)

Jt. General Manager (PH)

Jt. General Manager (Materials)
Jt. General Manager(P&A)

Dy. General Manager(HR)

Dy. General Manager (GE)

State Marketing Manager,
Andhra Pradesh, Vijayawada

State Marketing Manager,
Assam & NE, Guwahati

State Marketing Manager
Bihar, Patna

State Marketing Manager,
Chhattisgarh, Raipur




5. Shri D K Sinwar

6. Shri N.S Patel

7. Dr Pushpendra Verma

8. Shri Gurmeet Singh

9. Shri Bahadur Ram

10. Shri Raj Kishore Singh

11. Dr. Narayanaswamy C.

12. Shri Manikandan Arthanari

13. Shri Sunil Saxena

14. Shri U.R.Tijare

15. Shri KC Jena

16. Shri Bahadur Singh

17. Shri Kishan Singh

18. Shri C. Jeyraj

19. Shri A Maruthi Kumar

5.

Dy. General Manager (Mkig.),
Chhattisgarh, Raipur

State Marketing Manager
Gujarat, Ahmedabad

State Marketing Manager

Haryana, Chandigarh
State Marketing Manager
H.P, Shimia

State Marketing Manager
J&K, Jammu

State Marketing Manager,
Jharkhand, Ranchi

State Marketing Manager,
Karnataka, Bangalore

State Marketing Manager,
Kerala, Kochi

State Marketing Manager
M.P., Bhopal

State Marketing Manager
Maharashtra, Pune

State Marketing Manager,
Odisha, Bhubaneshwar

State Marketing Manager,
Punjab, Chandigarh

State Marketing Manager
Rajasthan, Jaipur

State Marketing Manager,
Tamil Nadu, Chennai

State Marketing Manager,

@fana, Hyderabad
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20. Shri Abhimanyu Rai State Marketing Manager
Uttar Pradesh Lucknow

21. Shri N K Sirohi State Marketing Manager,
Uttrakhand, Dehradun

22. Shri P S Bhattacharya State Marketing Manager,

West Bengal, Kolkatta

The above attorneys are hereby authorized to do and execute all or any of the
following acts or things or documents on behalf of IFFCO either jointly or severalily,
that is to say:-

) To engage Advocates/legal professionals on case to case basis for defending
IFFCO in legal/commercial matters.

ii) To institute or defend any legal proceedings by or against IFFCO or its officers.

iii) To sign and verify Vakalatnamas, applications, reply to applications, petitions,
counter-affidavits, rejoinders, plaints, written statements, objections, memorandum of
appeal, statement of claim etc. and filing the same in the Supreme Court, High Court,
Civil Courts, Criminal Courts, Tribunal, Labour Courts, Arbitrators or any other judicial,
quasi judicial or administrative forum;

iv) To obtain refund of stamp-duty or Court fees and other allied matters from
Govt/Courts/Quasi Govt agencies efc;

V) To file applications for execution of decrees or orders passed in legal
proceedings and to sign and verify such application;

vi)  To sign and file applications/documents/forms/returns of income tax/customs
clearance DGTD clearance, Import/Export License / permits, Foreign Exchange
clearance, GST Authorities, Legal Metrology authorities, RBI clearance and lodge and
receive refund claims with all concerned Ministries, Departments, local Govt.
Authorities, Central Excise and Custom Authorities, CEGAT, ITAT, DGFT, RPFC etc.

vii)  To exercise, perform, sign execute all such acts, deeds and things pertaining
to execution and registration of all such documents, including the Mortgage Deeds
executed by the employees mortgaging the property in favour of IFFCO, and

completing the process of grant and security of House Building Loan/Conveyance
Advance; and,

(&
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viii)  Toexercise, perform, execute, sign, all applications, documents, forms, deeds
and things and any other activities pertaining to clearance of Vessels and all other
port operations at various Ports in India.

ix) To exercise, perform, sign execute all such acts, deeds and things pertaining
to execution of agreements / documents with Central Govt, State Govt, Statutory /
Govt. badies, autonomous bodies / authorities etc.

AND [FFCO, do hereby agree that all acts, deeds and things lawfully done by
the said Attorney shall be constructed as acts, deeds or things done on behalf of
IFFCO.

This power of Attorney shall remain valid only till the above Attorneys remain in
employment with IFFCO. Effective from the date of execution of this document, all
Power of Attorneys executed earlier shall be deemed to have been withdrawn and
cancelled.

IN WITNESS WHEREOF the Managing Director on behalf of IFFCO as
authorised by the Bye-laws of IFFCO so to do, have executed these presents on the

day and date first above written.

e

(U.S.AWASTHI)
MANAGING DIRECTOR
INDIAN FARMERS FERTILISER COOPERATIVE LIMITED
[FFCO Sadan, C-1, Distt. Centre, Saket Place, NEW DELHI

WITNESSES:

(Dss RM N )
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